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U ... ,Peur- counsel on Ihalf 

of thep1icarit wants to umend t he Ci1ina1 

App1iciti0fl. He wants time. rayei 

dj curred to 4 .10 .1996. 

p: 	) 

Shri T.K.naa, counsel for the 

*titiOflr reqsts One week's time. With 

the consent of Shri SaCSamantray, 

adjourned to 16.10.1996, 
t'E MR (ADMAN ]TRIT ZVE) 

Shri SC.Sanntray says that the 
pleadings in the anendnnt petition are 

changed and nuch different from the pleading 

in the Original application. Permission is 

granted to the petitioner's counsel Shri U.0 

hura to wittraw the Original Application 
and if so advised, may file another fresh 
Original Application. O.A.455/96 is accordinc 

wit h3rawn and for stat 1st ica 1 purpose it i 

dismissed. M.A.670/96 is accordingly dispoee( 
of. 	 i-k.  

1tMBER (ADM NTR4T IVE) 
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